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CEWrRAL 	
NISTRATIVEr GjwrI 'BEI\CH,WWAHATI 

ORIGINAL APP1ICATION NO. 	OF 1995. 

..................................4PPLICANT(S) 

Union of India & 	 -- 	RESPOI\DEt'ff(S). 

For the App1ian s) ... 	Mr.BK.Sharma 
Wir,S.C.Biswas 
Mr . K. Bhatt acharyya 

-. Par the Responde. 	Ivlr.A.K.ChoudhuryAddI.C.G.S.C. 

147995 

	

	 S  Mr.B.k.Sharrna for the applicant. 
ir.A.K.ChoudhuryAdd1,C.G.S.C. f or 
respondents on notice. 

to 
Lea\eLjoin in single applica- 

tion granted. In \'iew of pending O.A.  
No.168 of 1995 application admitted. 

- 

	

	Respondents to file written statement 
oh or before 13-11-95. Pending further 
oider tbe operation of the order con- 

	

tain- 	letters dated 26-7-95 and 
31-795 is hereby stayed. Liberty to 
resbondentsto file show cause and 
seek modificatiôdvsed. Retun-
nablc on 13-1195. 

Adjourned to 13-41-95. 

k.  V-67L_  
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0.A.N0. /3/95. 

/ 

14.11.95 	Mr B.K.Sharma for the appli- 

cant. 
Mr A.K.ChOUQhUry9Addl..G.S.0  

• 	 for the rspOndents 
At the reçest of learned Addi. 

• C.G.S.0 time grazited for written 

• statem22t. 

• 	 • 	Ad j ou.rne4 Eor ord.e rs to 

8.L.J9-%. 

MeLF

;• • •• 
 

• 1Jj.c-Chairman 

/ 
F 



O.ANO\S?/1995 	 w 

8-1-96 
Mr,B.KeSharma. for t 	applicant. 

i1r.A.K.ddl.CGS.C., for th :oonccnts, 

djourned for orders 	19-2-96 . 

Liberty to file counter. 

Me 	 Vice-Chairman 

im 

fl7'S 
I , 

t1 



L 
I 	 19-296 	

fcr 	
• G S • C. for 

the respondents. To he listed for 

I-jearing on 25-4-0  

Member 	
e-Chairman  

im 

71 
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25.4.96 Mr A.K. Cho9lhury, learned AddI. 
C.G.S.C. is present. 

Mr S. Sarma is present for Mr B.K. 

Sharma, learned counsel for the applicant. 

Written statement has been filed. 
O.A. ready for hearing. 

List for hearing on 7.6.96. 

Mem&er 
nkm 

S 
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7.6.96 	Mr. KBhattacharjee for the applicants. 

Mr. 	A.K.Choudhury, 	Addi. C.G.S.C. 	for, the 

respondents. 

Hearing adjourned to 25.6.96. 

Member (J) 	 Merrer (A) 

trd  

ctu4 s 	h*tlarjc foe. 

the tpp11cnt. 	Od 

Chwdbary for the 

or 	tT 
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O.A.No. 	 C 

OFFICE NOTES 	 DATE 	 C(XJRT's ORDF 

12.7.96 Mr.A.K.Choudhury, learned Pddl.C.G.S.C. present 

and informs that Mr. K.Bhattacharjee has some 	: 

personal difficulties today and requests for 

listing the matter in next week. 

List on 17.7.96 for hearing ('For being 

spoken to'). 

Meie-r 

trd 



O.A.No.187/95 

17.7.96 	 Learned counsel Mr K.S. Bhattacharjee 

, 	 for the applicants and learned• Addi. C.G.S.C., 

• Mr A.K. Choudhury for the respondents. 

In the course of submission during the 

hearing of this O.A., learned counsel Mr 

Bhattacharjee appearing for the applicants in the 

O.A. had placed reliance among others on the 

following orders of the Guwahati Bench of the 

Central Administrative Tribunal in support of his 

•  contention that Special Compensatory (Remote 

Locality) Allowance is admissible simultaneously 

with the Field Service Concession to the civilian 

employees working under the Military Engineering 

Servide: 

Order dated 29.3.194 in O.A.No.480/89 

- D.B. Sonar and others -vs- Union of India. 

Order dated 30.8.1994 in O.A.No.174/93. - 

Satish Ch Omar -vs- Union of India. 

After the hearing Was over it was noticed 

that the order dated 25.4.19913 passed by the Hon'ble 

Supreme Court in SLP (Cc No.1821) (in Union 

of India and others -vs- D.B. Sohar and others) 

arising from •order dated 17.11.1995 of Guwahati 

Bench in R.A.No.3/95 in O.A.No.480/89 had been 

received. This order could not be discussed during 

the course of hearing. Hence in order to give 

opportunity to the both the sides the O.A. has 

been placed for being spoken to. 

After hearing the counsel for the parties 

it is ordered that the judgment in the O.A. already 

heard will be delivered after receipt of the final 

order from the Hon'ble Supreme Court in the above 

mentioned SLP, namely, Union of India and others 

-vs- D.B. Sonar and others. 

Copy of the order may be furnished 

to the counsel for the parties. 

I 	 • 	 • 	 • 

• 	 Mmber. 

nkm 



O.A.No.  

25.6.97 	None present. List for hearing on 6.8 1 1. 

Member 

nkm 

	

20 .8 .97 	HeardMr K.Bhattacharjee for the 

applicant and Mr A.K.Choudhury, learned 

Addl.C.G.S.0 for the respondents. 

counsel of both sides have comp1e-

ted their submissions • Hearing Concluded. 

Judgment reserved. 

- nI* 

pg 

	

101-91-97 	 Judgment and order pronounced. 

Application is disposed of in terms 

of the direction contained in the 

order. \b order as to costs. 

14m er 
pg  
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CENTRAL ADMINISTRATIVE TRIBUNAL.GUWAFIATI BC-I. 

Date of Order : This the 10th Day of September, 1997. 

Shri G4L.Sanglyine,Adrninistrative Member. 
I 

O.A.NO. 168 of 1995. 

Sri. Tikendrajit Brahrna & 23 others 	: • 	• AppliC.ant 

- Versus- 

Unioj of India & ers 	 . . . Respondens 

CeANOs 183 of 1995. 

Sri Gangadhar Kalita & 18 others 
	 Applicants 

- Versus - 

Union of India & 0rs 
	 Respondents 

1 

O).No. 184 of 1995 

Sri Baikuntha Das & 14 others 

- Versus - 

Union of India & Ors 

O.?'No485 of 1995r 

Sri. P..Rajak & 11 others 

- Versus - 

Union of India & 0rs 

O.ANo. 186 of 1995. 

Sri. K.K.Choudhury & 26 others 

Versus 

Union of India & Ors. 

O.ANo. 187 of 1995. 

Sri Tapeswar Singh & 16 others 

- Versus - 

Union of India & Ors, 

188 of 1995. 

Sri. Prern Kumar Eaihya & 23 others 

- Vcrsus 

Union of 1rj612 & Or 

O.A.Nc 189 of 1995. 

Sri Mahendrs 1urnnr Das & 21 others 

Versus 

Union of India & Ors. 

• . . Applicants 

• . .Respondents 

.Applicants 

Respona entj 

• • . Applicants. 

• 	. Respondent. 

• 	.Applicants 

• . RespondentsJ - 

.Applicants 

Respondents 

• .Applicants) 

• •Respondents' 

contd ... 2 



	

- :iUit . :i .• : : 	 : 
M 	

HE'D? 
i 
 

 

U. Pi IrT 

	

-! 	
: 	 ' 	 of 1995 • 	 - 4 

	

-1';J• 	; 	;- 	, ;. i '-. -. 	 • 	 : 	 -• 	 - 	
-. 	 . - 	

:• •! - 	 .!. 	 .. pan 

	

. 1 	, 	
sri 	 27 otherB. 	; i 
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4 	. 	 .. 	
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:I 	 1 .Union E. Ind  

	

-Sock: :i 	 • • • : 	 • .. 	 ' 	 : : 	 4\ 11 .vl 

	

t . 	 - 	 the Goffni Miniatry9f-) . '- - 44 

	

':; 	 ' 	
: 	

: 	 '; 	 . 	 ' 	 • 	 • 	 . 	

a 

rm! 	 New ''Lk 	L 
2 .The chjêfrgineer4 - 	-- 

astern:dIeadquar ter.qálcutta 	- -AS 

3. Garriénflit. 	 , 	 - 	 , 

	

j 	 859 Engiiezorks Section 	 . 

do  

	

- 	 _ 	•- 	 . 	 . 	 , 
4 • Controller of Defence Accounts,  

Gaujiati 	' 	 ° Respondents 

,ONó1I9i ;Of 19.95 • 	• 	.: 	• 	• ...: 

Sri Rajat KiDey r& 24 others 	 • . • 'App1icant. 
-4 	J 	 -- 

Versua 	 -- 
-'1 

I • Union of Id.t a 	 ' 

2The Céfjneer. 
. 	 .EaaternCómütand, 

H.Q.•Ca]c1tta.  
'on 	4k -  

-. - 	 85 9 thgineer Works Sec U on . 	 . 	.. 
. 	; 	C/o 99 	.. 	 .... . 	. 	.... 	... . 

. 	. 	 4 S Controllerof Defence iccounte, 	. . 
GauhatJC 	- - - 	 • 1) 0 Reaondents- 

o•A.i; 192of 1995 . 
Sri Jug ibáLs?i&T24.àthers 	 • 4, :° PP4' - 

-Veraus 

	

- 	 1 • Union of India 

The ChjfEineer, 
. Eastern'  
Calcutta. 

Garri8onngineer. 

	

: • 	 . 859::giét:WórkS Section  
do 99 

Controller of Defence 	ccunts, 	 . .. 	. . 	
GauhaU•... 	. . 	. 	 . 	•Respondents 

	

O.A:NO. 193 of 1995. 	 . 

Sri. Ananda Ch. Sarma & 22 others 	• • . Jpp1icants -r - 	 . 	•. . 	. 	. 	... 
— Versus —;_ 

MUnion odiat  
2  

W. 
544 ME 

g.  

	

'f 	 t 

I 	-L 

	

. .. 	'.. 	.. 	. 	V 3 : •. . .; 

	

SCtiOfl 	 7CI J 
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-Versus- 

1. -Union of India • 
V 

2..The cief Engineer. 
Eastern Cámmand HO. S 	 V 

Calcutta. 

Garrison 	Engineer, 
V 

859 Engineer Works Section c/O 99 A.P.O. 	
V 

Controller of Defence Accounts. 
Gauhatt V 

0.A.NO. 197 of 1995. 

Sri C.K.Janardhar & 24 others . . • Applicant 

-Versus- 

lJnion of India & Others . . • Respondents 

2. The Chief Engineer. •* 
Eastern Command H.Q..Calcutta. 

3. Garrison Engineer, 
859 Engineer Jorks Section c/o 99 V A'P' 01  

4. Controller of Defence Accounts 
V 

Gauhati. 
V, 	• Respondents 

Mvocate& for all the applicants iSri B.K.Shaifla&. 
1BhattachaiJee.. 

Advocate for all the respondents 1.i A.K.Chocliuy. 

-V 	 -.t(• 
V 	contd..4 .:  

- 	 *5 * 
• 	

- 	VVV 	- 	- 	V 	- 

gt 

r 	 OJ.N0. 194 of 1995 

Sri Anil C. Sarkar & 23 !others 	. • . .pp1icants. 
• 	- 	 '.- 	

- 	- 
Versus - 	

d 

— — 	1 • Union of India 

2. The Chief Engineer. 	 - 	 •', ,, 	
3 

Eastern Command H.Q. 
Calcutta. 

3 • Garrison Engineer. 
859 Engineer Works Section, 	 V  
c/o 99 A.P.O. 

4. Controller of Defence Accounts 
Gauhati. 	V 	 V 	• . . Respondent8. 

O.A.No. 195 of 1995. 

William Sn.tth & 21 others 	
V • 

• AppLicants. 

u-Versus- 	 V 

1. union of India 

2 • The Chief Engineer. 
• 

	

	Eastern Command HO. 
Calcutta. 

Garrison Engineer. 	 V  • 	859 Engineer WorkS Section 
V 	C/O 99 A.P.O. 

Controller of Defence counts, 
Gauhatt 

O.A. No. 196 of 1995. 
	

V 

-. 	 V 

•V Sri Someswar Bhuyan .& 24 others 

5V 	 } 

• • Resondent5 

• • Applicants 
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G.L.SANGLYINE,ADMINISTJtATIVE MEMBER,  
74 -t 	 i4 	

- 

The1jàaitjñiiàbove menti'ned.16 ;(sixteei)9. 

original Applications aremp1oyees under.thMilitary 

Engineering Service and poated in various .p1aces in the 	. 

State of Arunachal Pradesh. Permission to submit combined ' I t 
i 

appLications had been- gráitéd Facts and 1awinvo1ved in 
is 

• 	 -1. 	 - 	 - 	It 
these applications are same and therefore. for the sa)e - 

of convenience the OriginaliApplications are &Lspcsed of 
-. 	}-- 	- 

t___ 	 •. 	 - Dy TULLS tJH1LJEJU JLUeI. -. 	 - 	 - 
-4 	

:•- 	 •- 

2 • 	The Special Compenaatory (Remote Locality) 

Allowance was paid to the Defence Civilianemployees 

posted in the NEWLY DEFINED PIELD AREAS and MODIFIED 

FIELD AREAS with effect from 1.4.1993 vide Ministry of 

Defence No .8/37269/AG/PS-3 (a)/165/D (Pay/Services) 

dated 31.1.1995 as follows. $  
•.- 	. - . 	 --.--.- 	 - 	. ----- --- 

0l,)jeftnce civilian employees serving 
in- the-ñfwly defined field ; areaswi11-
coñtiuto be extended .the -concession.; 
enumeratid! in Annexure C.to vt 
letter,.No.WO2586/AG/PS 3 (a )/97-.5/D, --4 
(Pay/SBrvies) dt 25 Jan '64 • Defence 
civiLians employees serving in Newly. 
Defined Field Areas will -continue to 
be extended the concessions enumerated 
in Appendix B • to Govt letter No;W 
257 62/AG/PS 3 (a)/146-S/2/D(Pay/Services) I 
dt2nd-March 1968. 

ii) In addition to above, the Defence 
civilians employees serving in the 
newly defined Field Areas and Modified 
field areas will be entitled to 'payment 
of Special Compensatory (Remote Locality) 
Allowance and other allowances as 
admissible to defence civilians .as per 
the existing instructions issued by 
this Ministry from time to time. 

The date of effect of the above order was substituted 

by corrigendum No.B/37269/AG/PS-3 (a)/1862/D(Pay )/services) 

dated 12.9.1995 as below  

These orders will come into force 
- 	w.e.f the date of issue of thia letter 

- 	 . 	 . 

contd... 
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Jj 
namely w.e.f. 31.1.95. In other words, 

- no recovery will be -made an account 
of concessions likefree rations/free 
single cconunodatioü, etc. already 
availed of by Defence CiviLtan&.as part 
of Field Service 'Concessions from 
1.4.93 to 31.1.951.Sim.tlarly, no payment 
on account of S /Sc/scJ(RL,) will 
also be made from 1.4.93 to 30.1.95." 

...... ........ 
Further amendment had been made to the letter dated 

31.1.1995 above vide Ministry of Defence letter NO.B/ 

37269/AG/PS3(a)/780OD(pay/Servjces) dated 17 .4.1995 

insofar as it relates to employee posted in the -Newly 

Defined Field 7reas and.-nèwXydefined Modified Pield . Areas 
asbelow: 	 . 

"The Defence Civilian employees, serving 
in the newly defined modified Field 
areaa,will continue to be entitled 
to the Special Compensatory (Remote 
Locality) Allowance and other allowance I 

'I 	 as admissible to defence Civilians, 
as hithertofore, under existing 
in8tructlons issued by this Ministry 
from time to time. However,jn respect 
of Defence Civilians employees in the 
newly defined Field kreas, Special. 
Compensatory .  (Remote Locality) Allow-  
ance and other allowances are not 
concurrently admissible a].ongwith 

. 	 Field Service Concessions." 

3. 	Heard Mr K.Bhattacharjee, learned counsel for the 

applicants in each Original Application and Mr A.K.  

Choudhiry, learned Addi .0 .G.S.0 for the respondents. The 

applicants are Defence civilian employees posted in 

various places in Anmachal Pradesh and according to the 

respondents, the applicants were enjoying Field Service 

0oncessions facilities (Fac for short), namely, Free 

Ration, Free Single accommodation etc. provided by the 

respondents. Therefore, in terms of the aforesaid letter 

dated 17.4.1995 they are not entitled to the payment of 

Special Compensatory (Remote Locality) Allotance, SCA for 

short, in addition to F3. Accordingly the amount of,sc4tq 

,( 	
paid for the period from 1.4.1993 to 31.1.1995 was' not. 

contd.,. 6 

I .  
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tust.jnab1e eInC4 

OzUar_. q 195  ) 	 763A the 

Wa . 	,.- 	. 	w 
:as OeAN434 and 

an :. • 	• 	: : 	j995 e _ - 	 •r" 

the TribudaUOWedplYIeflt of AFurtheZ,ifl 
ffl iAh F It 

Union of India & otherSv. B.Prasad0 B.SO and others. 

19 97 105 5 , 	Hon b ].e preiine Court had he id 

that 	 tity M1owanee and Pie1d 

Area speci1 èIs?rY (Remote ioc ality) .1 Lowance 
( 	 , - 
( 	 are admiSaib1e'tOethr. Thus the applicant8 are 

; 	 entitled to payient of 9A(t4)S 

40 	 The caueof action arose out of the order 
U 

; 	 -- 	 by CDA, 

( 	 . t 
	 ;. 	 . 	 : 	 • 	

- 	 z• 	 . 	 .' 	 • 	 . 	 : r 	• . 	. 	; 	: 

mk  

I 	 is controt1io !DfendeJCOUfltB, Qatthati hand the 
- 	 : 	 • 	 • 	 . 	 . 	 . 	 . : • 	 .. -- 	 • ;i 	 '" 	 •• 	• 	 - 	. 	• 	 . 	... 	-'.::- 	• 	••:- ' 	- 	.. 	 -  

-1- 	 order dat ;3f.i7'95 4sed y the accounts Officerof 

t 	 the AreaWçOiflt office'Shillong. tussle was going 	: 
- 

on betwee the adninistr&tive authorities of the 

respondents 1 to 3 in one hand and tI Audit and counts 

	

- 	 4 

authoritie6 on the other over the question of payment 	I 
of 3lo6wi th PSC • The CDA. Guhati wrote in his 

No.Pay/Oit dated 26.7.95 

In view of pending clarification 
regarding application of provi$10fl8 
of Miii of Defence letter dt.31F9S 
and l7495 payment on account of 
SCk(R1) for the period 1-493 onwfdsi 
alreadinade is irregular and 

- . thand requiringCOY 

- -- -' 	- 
- 

½ 
V 	 - 
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I.,  ' 	 - 	 .-. '-., 	 r----.-._ 	•,, 	, - 	- 	- - 	 .-. - 

I:: 	•,& 	 per Mm 'oL 
I 	 - 	- cer in-Area of ArunâchalPrac1esh have been 

classifie ' 	both Field and Modified Field Area 
- 	- 	 • 	L 	 -- 	 - 

as wflPlease intimate specific authoity -. \ 
• . 	.. 	c1assi1n'g yourffice location in Modified -. 

-- 

	

	 fjéldArea. If 'located in modified 'field area, 
facility of FSC may be stopped forthwith and, 

• recoVe±y if any fiorn 1-2-95 on account of cost 
of Free Ration/Sirgle accommodation may be 

• effected before allowing SCA(.RL). 
• 	 --In - tutu-re advice of your AAO CE on financial 

mattét may inveriable be accepted to avoid '-an' Mill 
complication whichhas arisen now0 1' 

Tit 

N. The Accounts Officer, Shillong followed it up as below: 

"The recoveries 	please be éffectedt;frôm 
H 	 the concerned indirected involved in the 

following bills to comply will Pe dirctive 
of the. CDA Guwahati. 

01/Cash/30 dt.29-5-950 
01/Cash/31dt. 29-5-95. 
02/Cash/73 dt. 27-5-95. 

'4) 03/Cash/5.1- 	dt 17-5-95 
 05/Cash/19 at. 26-5-95 
 Ol/Cash/7i.dt.30-6-95 72 

The sy pay bill bearing voucher N0 01/Cash! 
SCA(RL) 

• 
69 dt. --29-5-95 on account of payrnentcof 
is returned unpased for the reason stated 
above.N 

Operation of the above two orders have been stayed by 

the Tribunal at-admission of the present origina]fapp1i-

cations. 	- 	 - 
5. 	The decision of the Tribunal in S.C.Orar(Supra) 

was based on the its decision in D.B.Sonatland others, 

-SLP No.17254 of 1995 filed by the respondents was'dismnl-

ssed by the Hon'ble Supreme Court on 24-7-1995 with 

liberty to file Review Application. Review App1icatIon 

No.18 of 1995 filed by the respondents was dismissed 

by the Tribunal on 20-11-1995. D,B.Sonat and others1  

RA 3/95(0.A.48/69)arid R1 4/95(OA 49/89), and some of the 

other cases referred to by Nr.K.Bhattacharjee were 

subject matter in Union of India and others vs. 

B.Prasad 1  B.S.O and others(Supra). The aforesaid 

letter dated 17.4.1995 was under consideration 

by the Hon'ble Supreme Court in that case. The 

Honble Supreme Court had held in the Order dated 

cont d/-. 
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are entitled to both the Special Iity k 	ance ar 

the Field Area Special Compensatory (Remote l4oçálity) 
 

Allowance 'and thereafter to only :one Special allc*rce 

in terms of the aforesaid order dated 17 .4 1995 .F*rther, 

as regards payment of Special 1)ity Allowance to ThEfence 

civili an employees posted in Field. Areas. and iñMified 

Field Areas the Government Was directed by 'the Hn'b1e 

.ipreme Court to modify the order dated .17 .4.1995 and 

issue the necessary corrigendum. It was also directed 

that Union of India is not entitled to recover any 

payments made of the period prior 'to 17,4.1995. tn the: 

impugned order No.Pay/01 dated 26.7.1995 the CDA had 

referred to the letter dated 13.1.1995 issued by the 

Ministry of Defence classifying certain areas of Aruna-

cha]. Pradesh as Field Areas and Modified Field Areas 

and sought clarification as mentioned 	rein. MrA.K. 

Choudhury, learned Addl.C.G.s.0 submitted that classi- 

fications of areas were made under letter dated 134.1994 

and not dated 13 .1.1995. Mr K.Bhattacharjee submitted 

that the applicants were posted in Modified Field Areas. 

Apart from this clarification, the CDA also sought 

clarification regarding the aforesaid order dated 

17 .4.1995 • The impugned actions of the CDA and the 

Accounts Officer were taken by them pending clarification 

of the order dated 31.1.95 and dated 17 .4.1995 by .  the 

authorities under the respondents No.1 to 3. From the 

impugned order No.PM/1/306-cI dated 31.7 .95 issued by 

Area Accounts Office, Shillong the recovery ordered 

to be made relates to the payment of Special Compen 

satory (RL) Allowance made from 4/93 to 1/95 through 

contd.. .9 
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the vduchers mentioned therein. Xn some of the originai 
appljcat4ons under Consideration however, the CDA, 

(3auhatj was not made a respondent while in all the 

Original Appljcatjo the Accounts Officer, 
Area Accounts 

Office, Shillong was not made a respondent. In the facts 
and circumstances 

stated above the respondents i to 3 
are directed to communicate to the CDA, Gauhati the 
clarifications sought for by him in the impugned order 
dated 26.7 .95 as mentioned above as SOOT) as it may be 
possible. On receipt of the Communication from the 
respondents the CDA, 

Gauhati shall take appropriate action 

immediately. Till such action is taken by him, the 

operation of the impugned orders In each Original 

Application shall remain suspended. 

With the above directions, the original applica... 

tions under consideration are disposed of. No order 
as 

to costs. 

Sri/. f'1118CR (A) 

•1 

10 
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IN THE CENTIL hJuiIN4 	IT 
	 ii.TI SENCH : 

- 	GJJHTI. 	 - 

IN THE M2-TTER OF 

ri Tapeswar .Singh son of Daroga 8ingh 

E 0th ers, 	•.. . &plic ants. 

 -Vg -  - 

Union of India and Others, 

...... 

It is resptful1y submitted for the 

applicants - 

1) 	That the applicants have submitted a joint 

petition seekin reIie of  payment of allowances 

and service benefits as a&aiible to civilan 

central Government employees in terms of Office 
OM 

memoranda dated 14-12-83 and 1-12-88 of the 

Ministry of Finance (Deptt.of.penditure) of Govt. 

of India, 

2) 	That from fact5 of the cage, it would be 

clear that all the applicants have a common cause 

and interest in it and as such the joint application 

deserves to be entertained as provided by Rule 4(5) 

of the proc edure Rules. 

In these premises it is prayed that the 
Non' ble Tribunal may be gracious ly  pleas ed to permit 
fihino of single application by all the applicants 
jointly for ends of justice, 

Dated the - 

Lcc2 



VE R I F I C T I C N 

on of ... •.... 	 4 1oyeed under th 

Garrison Engineer, 859 Engineers Works 	tion c/o 

99 .i.O, do hery verify that the content a 

para 	 .......... ....as the application are 

true to rr, knowledge and belief. 

Date 	 c, I Gf 

(V 

I 
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Ilsi THE CENTL iLINISTRTIVE TRIBUNJL GUE?I 3Ei':cH . 

Sri Tapwar .singh son of Sri Daroga Singh 

5ri Den Boro son of 5ri Bhagurake Boro, 

Sri B. Rarna Rao son of 5ri Bindu Rao, 

Sri Drga Bahadur son of Late Bhakto Bahadur, 

Sri BasudevThakur son  of  Late Faguni Thakur, 

Sri L.C. Dass son of $rj Kakeswar Dass, 

5r1 Vishnu Eahadur son of $ri Bir Bahadur, 

Sri N.C. Thakuria son of Late Dondi Ram Thakurja, 

Sri N.Pandj son of Eabulal Pand, 

10)Sri Prbvu Lal son of  Late Sankar Lal, 

Sri •Semal Bhengra son of Late D.M.Bhngra, 

SriN.Bhengra son of Late Junatha Bhengra, 

13)Sri H.P., Bhan son of .  Late D.N, Bh 1xJan , 

Sri T.R. 'harma son of Sri Kebela Sharma, 

Sri Ram Swarup son of Late Sodilal, 
:) SL%. Al. 	&e4v%,o- 

cp  

all employed in Chindit Top ElM 

Maint. Cell under the - 
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ppNDXA: 

BOI4I: 

APPLICATIOM UNDER S.CT iON. 1 9 OF K& JMflTIATIV 

TRIBUNAL ACT 0185 : 

Title of the Case.: Sri Tapes war Singh 

&ors 

. S •. 	 _______________ 

Union of India and others. 

al.. No. Description of documents relied upon 	Page NO. 

1 Iipp lication 	. 	 1-8 

2. Annexure A': Copy of letter St. 26.12.95 	9-1.0 

3 Anecu.re B :Copy of letter dt. 31.7 95 	11-12 

. kineu.re C. :N emno dt.1+€12.83 	 13- 

5 jinexure. D : Menio dt. 1.12,88. 	 14-1 5 

.Note : Other documents refered to in the application 

are seized and pos sessed by and happen to be 

In the control, custody and power of respondents. 

0 

	

	
being correspondence echariged in official channal 

and may be required to, be produced by respondent$ 

R USE IN TRIUNL'& OFFICE: 
• 	. 	 . 	 . SIGNATUBL OF APPLICANT. 

DATOFFIL1NG: 	
0 

SIGNATUBE : 

FOR R&GISTRAR : 
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under the Garrison Engineer, 

859 Engineer Works Stion c/c 

99.A.P.O. 	....,......Applicants. 

-Versus- 

1.Union of India 

represented by the Secretary to 

the Government of India, Ministry 

of Defence (Engineer-in-chief's 

Branch, Army Head uarterg) ,New Delhi. 

2.The Chief Engineer, 

Eastern Command H.Q. , 

Calcutta, 

3 ,Garrison Engineer, 

859 Engineer Works Section 

c/o 99 A.P.O. 
4. Controller of Defence, uhati. 

DB2.61LS OF PLICTION: 

Pàiculars of Order against which the 

application is maci.e - 

Letter No. n4/1/306-cI dt. 31.7.95 issued by 

iccounts Officer directed to recovery special 

àompensatary (CRL) allowance from 4/93 to 1/95 

2. JUISDICTION OF THE TRIE3UNi-L: 

The applicants dcclare that the subject matter 

of the order ..,..3/ 

&2) c 
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the order against which they want redressal is 

within the jurisdiction of the Tribunal. 

LIMITATION: 

The applicants further declare that the 

application i5 within the limitationperiod prescribed 

in ;ection 21 of the Administrative Tribunal Act, 

1985. 

F4CT,; OP ni 

That the applicants are civilian defence 

employees of Ministary Engineer services Depart.-

mt employed under the respondents and as such 

the applicants are posted to work at high altitu-

des of Arunachal Pradeh, a hard, remote and 

costly &rea where negsities and essential 

srvices of file are Vety scarce and are availabe 

only on paying abnormally high prices. 

That the Ca- tral Government ordered for 

payment of special duty and spial compensatory 

(Remote locality) allowances to its employees 

• 

	

	 posted in the North-eastern Reqion of the country 

to attract postings to thi s  rnote and cogtly 

locality. The fifld service COnCESSiOnS were 

tended to the civilians by the GOve±nment of 

India, Ministry of Defence vid e their letter 

dated .......4/ 

cJ) 2-44 



dated 25-1-64 as amended from time to time. The 

applicant are in reipt of Modified field service 

concessions. Similar concessions are also being paid 

toGREF staff posted to this area. 

3) 	That the need for attracting and retaining 

the services of competent staff for service in the 

North Eastern Rion comprising the seven stated 

including Arunachal Pradesh was engaging attention 

of th e Coy ernm ent and with a vi ew to r cvi ew tb e 

isting allowances and service benefits to employees 

posted in this region, a committee under the 

Chairmanship of 	retary, Department of personnel 

and Administrative Reforms was appoinb 	and 

after considering carefully the rommendations of 

the Committee, the resident of India was pleased 

to dide in favour of allowances and benefits 

being continued as modified by Government of India 

Office Memorandum No. 20014/2/83-E.Iv of Ministry 

of Finance (Department of penditure) issued on  

14-12-83. Subsequent thereafter another office 

N enorandum being No. 20014/16/86/E,Iv/E,II (B) 

dated 1-1283 was issued making some improvements in 

allowances and facilities to employees posted in 

this rEgion. 

4) That such ....... .5/ 



-5- 

That such allowances and facilities were 

admitted by the audit authorities in the past. 

Reference in this connection may be made to letter 

No. 1350//V2623/IC(3)  dated 20-2-37 of the C.W.E. 

Tezpur wherby Ministry of Finance, Department of 

Expenditure Office Memorandum No. 200414/3/83-EIV 

dated 29-10-86 s ent under CE,SL,was forwarded 	th e 

respondent No.3. Reference in this conntion may 

also be made to the Ministry of Finance, Department 

of Expenditure office Memorandum No. 20014/4/86 

E-IV dated 23- 9-85 making special mention of the 

siployees posted in brunachal Pradesh and to letter 

i'io. pay/24/Iv/pC dated 20-2-37 of the C.D.i.,Gai.thatj. 

That, howeve in so far as spial 

compensating allowance is concerned, the C.D.. 

Gauhati as per letter N/I) dt. 31-1-95 and 17-4-95 

allowed the applicants to withdraw the benefits with 

efft from 1-4-93 instead bf 1-12-83. The applicants 

begs to state that they have withdraw the said 

benefits as per the Order oE the authority, from 

1.4.93 under. protest. 

Be it stated here that with regard to 

spial duly allowance as per mio dt. 14.12.93, 

and 1-12-88, the applicants ha filed a petition No. 

D.A. No. jj and after hearing the ,rnatter your 

lordship was pleased to dismissed the petition 

on 3-7-95. 

contd... .....6/ 
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7) 	That on the longpart of july the petitioner 

was informed by the office that CDA Gauhati vide its 

letter No. Pay/01/ dated 26-7-95 has directed the 

C.W.E. Tezpür Sc recovery the said amount of S.C.A. 

which was paid to the applicants w,e,f, 1-493 to 

1/95 pending clearificatiàn from Ministry of Defence. 

The arear price to 31.1.95 will be paid after reipt 

of clarification from the Ministry. 

( Copies o letter dt. 26.7.95 and 31.7.95 

are enciog ed hereto and marked as 

AnnEure - A& B. 

8) 	That the applicantg begs to state that the 

authority has already gave to direction to itg local 

2udit department to rovery the said amount as A 

which was paid earlier to the applicants from the 

salares inspite of the O.M. dated 14-12-83,1.12.88. 

(Copies of C.M. dt. 14.12.83 and 1.12.88 

are enclosed hereto and marked as 

Ann ex  

S. GQUNDS FOR RELIEF WITH LL POYISIQNS: 

i) 	For that the applicahts are entitled to 

special compensatoty allowances ag per Oice 

meoranda dt.14.12.93,1.12.38 in as much 

as the said msrtoranda have been made appli-

cable s all civilian centrol Govt. Employees 

and cannot be discriminated against. 

O. 
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For that the departmental authorities have 

been seized of the matter since after 

1-12-83, initially by making payments'in 

accordance with office manorandum dt. 

14-12-83, thereafter by making orders stop-

ing such payments and dirting for 

rovery of amounts already paid that to 

without seeking any clarefiaation is 

gro ss violation of the applicants right 

which is guaranteed under the constitution 

of India. 

For that notwithstanding payment of A to 

the GREF personal they being entitled to 

allowances and benefits under O.M. dt. 

14-12-33 and 1-12-88 also, the applicant 

are also entitled to such allowances and 

benefits, efftive from 1-12-83 but th e 

same was given effect from 1-4-93 which 

deprived the applicants from their 

ligitimati right. 

For that the respondent fail to understand 

the Order dt. 3-7-95 passed by this Hon'ble 

Tribunal in letter and sprit as such the 

Respondent issued a direction to recoVery 

the SCA from the applicant, which is 

miscarriage of justice toward the 

applicants. 

For that the applicants being poste& to 

high altitude of Arunachal Pradesh, the 

necessities and 

- 

CO o 



necessities and es $ ntia1 s ervic es of life 

are care at such places and are available 

only or payment of abnormally high pric es 

which is far, what unless the applicants are 

compensated by making payment of allowances 

and g ervic e benefits as per Off Ic e mnoranda 

dt. 14-12-83 and 1-12-88, they shall have 

to face grave. Injustice and serious injury 

that desicled to be rEnedied by protEcting 

thrn from the vide at discrimination that 

is guaranteed to thEn a citizen/public 

iiployees under articles 14 and 16 of the 

Constitute. 

1Rj1j-,-iU 

The applicants dlare that they have 

awaited at all rEnedjes awaitabje to thEn under the 

relevant service rules etc, as would be revealed from 

paragrophy 4 above. 

 

ANI OTHER CO URT : 

The applicants further dEclare that thai 

have not previously filed any application, tit 

petition or suit rardirig the matter to respCt 

of shich this application has been made, before' 

any Court ......9/ 

&J) 
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a r4ii court or any oth er auth on ty or any oth en 

Bench of the Tribunal nor any such application, 

Writ petition or.suit is pending before any as the 

8. RELIEF  QUHTL 

The respondents may be order ed/dir ected to pay 

to applicants the special compensating allowances 

in accordance with O.M. dt. 14.12.83 and 1-12-88 

of the Central Government as referred above and be 

further pleased to set aside and quashed the Order 

dt. 26.7.95 (Annure-J) and 31.7.95 (nncure-B) 

. 	LP 

The respondent may be directed not to give 

effect of letter dt. 26.7 .95 iSsued the Sr. A.O. (D 

and letter dt. 31.7.95 issued by, A.O. and also be 

dirted not to recover the arreat amount paid to the 

applicant pending the clarefication from ±he Ministry 

of Defence. 

In the event of application being sent by 

ristered post etc :- Not applicable. 

Particulars of Postal Order 

of p.0. No.  

filed in rpt of application 

fee& date 	 issued by Gaithati Head Poet 

Office fe P. 50/- payable 

at Gauhatj is annexd hereto. 

List of enclo ens : Annexure. 4j3 

contd.. .. .10/ 
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yE R iL O 

I, Sri Tapeswar ingh son of Daroga ingh 

ployeedunder the Garrison Engineer, 859 Engineer 

Works Section c/p 99 A.P.O. do hereby verify that the 

conteits as para 4L 	of the 

application are true to my knowledge and paras 2,3,5 

are believed to be true onlal advice and that I 

have not supported any material fact. 

/)2 i5t?L 

Date :-   ~J~ I ~ ) "I 

	 SIG NTUE 

N 

4 



, , 	 t '•* 	 4. fr4,/ 	 44 	 l 	 !:' 

. . 	 . 	, 	 . 	 _ .1-\- 	•: 	
\\ 1/ .. 	

• 	 r 	, 	 S 	 ( 	. 
?• 	

• 

I;kh 	 ., Py/O1j ato 	21—)%M 	. 	 , 

4 P ' 	 .. 	. 	 ..... 

•t;b ' 	Ptfçj UF 3C( (!!J:) IN 1lEPEci F I1J5 tL:L 	 . •1 	•., 	....#....a. 	_ __n_,..__ 	—.--- 	- - 	 --- 

., .. 	

It 	baz li iiitiratri by yr AAO GE tht•' 	 n 	 " 

	

r .iC.A (,.) 	F3C) has bci, raai.3 to Indu3tjaI. • p 5  ;.nni. i'i 	t.h 	ctt 	rrri 1-43 to 	1-59 	In 31 pite cr 	• 	 : 

ctjrj,' 	
• 

	

4 	' Pri 	tft 	/o 	ticr tt 3l'1- 	bflCI 174-9 	CiVL15Ii 	• 1 

r'r !cr±nrb 	i4Vi1 	 tflti1tPJ t)CA(RL.) • 	
' 	rio11 	ar'jj 	floa6j 'r. 	Lijb 	thtucjh 

 

	

thD C ci to 1 0-tt1r La 	J an 31.'19i 	' 

1-4 
• 	 mci. 	Uirr p).'3rt 1'. ar;r 	ri ocuntC.? (Rt) fD 

	

i 	
f 	r' Fr 'oj j .lRticrn/ 	

S. 

• 	iir* 	tt,.1()( aircy 	vii1ad ic 	 u.tth  
u 	 clflriricRkibr$ i cri3U1ttLg 	r • r1!r', 

iflC? Ci i 	utiU. urnJcz 	 •;j;. 	wjcii :1r 	r • t..fs: 	ir1 .J1 t:R1ant.tAt 	It; 
 

ho bfl dCithIe t.ht. couu3ry oF 664t , 
5, :. •' 	 r?tLL3 i1J.ngz 	'üuti 	i3,rCdy avii1cã pio.r t, 5 S  

	

m ay ut; h Al tc 	1ii.1y and paymLint oci nocaunt :jf, • 	
uy ne •h 	 tLa pr1ta 1.4-.93 f. 3i"195 	.1 • 	 r i 2- J'014 ' ~O  ti~ ml!AtW tri 	no VS C(F ro v Rotjn/ 

'tij 	,4.: bjnn nv?tiod 	 S 	 S 

tn v.1:'.! f' pn1jrq 	irjoj 	rrjn uppitin e 	•; r 	n ni' O;i,rm iQttur 4L 3 1 ~ 1 .95 	1795. pymflt 	• CA(IL) 	tha paririd 1's.4..93 n nuards Q1rady.1Ado'i 

	

UU'tLI(d ond 1aqULrjnQ rl cwo ry .  .fl 1Ur.j41t 	 : c!rv py bun .uithnut ny cjrj: and intimated 
. •, th.t't 	 tAU Shillnqn.1 	i.rady L'c n in3trac: 	to  

	

• 	 S 	
5 

	

• 'Ncry Ln 	Up'.LUI1 	 S 	 • 	 . 	

S 	. 	
•:, 

• 	i 	3L' fin 0 Uf ) a ttiir dt 1315 	rtQin :rti of Arunaah&. 	. rm.h 	b'n t3j 	both Fi1 an 	djt'jcj.Fj,1d Atoz 
iitIct.o cipciftr SuthcritY c1if'ying your 

..Ar,' 	ir. lacist a d in .n'od1ri .t11 	fciijty if' V 3 'C may  hO G t opped fthwith qnd rcotsry . . • 
cri iOCnt!n or C5t r Fric Rticn/3ini1 	H 

• 	 • 	U&I orructed brra: 1MnOujn' . SC (RL )o . 

• 	5, 	
5 . 	 V 	 •'• 

 Xr rut, 	AiJ..'jr i1" yur ,  A1O C 	r_fl rn,t1i m&tr 	'. S • 	 •• • 
 

irlIV7;v !~ abIn be apagotoEl to ruuid any ti 	 h' 
•••' 	.r 2'F flCJ 	 S 	 • 	 V 	 ' 	 .•, 	

S 

	

'5 	

5 • .. 

• 	 . 	 S 	
' ': 	 . 	

'' 	 ' 	" 

5 	

. 	 () 	' 	 • 	 5. 	5 	 .5 	 . 	, 
• 	Lry 	;; 	;. 	 V 	 • 	 S 	 ' 	'. 	

5 	 V  

* 	
Crt10 	P/2 



	

• 	 . 

I / 

• 	

(-_ 
• 	

•1 

	

n CC 	 6 W 

	

 
E59 1U 	 tJo A/113/iix dt 	 • 

ji dirct' 
 

to p1oc thá amount t 
paynt undrXO rnd arrect 	. :y in 	

may nt be  rnitta urd 	FC i 	tuppad 	• 

Th1 O 

	

	cjrct,r Nfa Psy/01/10 .'.•: 
rniy be rrL'rred tu a  

1 	uC3r fO l.j31lE u J. ta b 1nat. t (E 659 Eijv,)t or0 
r•cuvøry in 	 ( • 2 	4ourit f irr3gu1 	ii Un (srjg 

fir scç 	to ujr 
Ue  and QJQ4 jA 

• 

	

R3biofl/3irij. 	i1!1udj an a l 

Al cant'irm that OJ CJ a 
• 

. 	 .• 	 •• 	• 

1r inr 	rit.an, 

IJA

• 	 ,• 



(r 

. 	
. 

(A 
I) 

Aaoount Orion, Zsum ViL1 
ç0 Pt1/i/3O&.CLdt 31'7'9..i& 

	

LPCIAL cPAToy(L 	LLO)PIC rtC - -.. -. 	-- 	_____ —J 	-s-- 	•- .-- 	-S.- 4/3 1U j;J5 	rJT.,-75T 

it h 	bn dtnt 	by,thi CU!.Cuuhatj to 	irtt :umunt on acuunt 0 3 CA(RL) 	d\.n 4/tO3 to 1/95 pandjug'31. 1fjctj 	xw 45nttryor 	 tht orrax.. icier t .. . 
• 	.• SI.1. 9 wili -  bU picJ f' 	rc&ipt ! 1:i'ifJ.catjn 	the : 	 -- 

• 	
. 	.'. As such the Payment ir4u rvoui 4/93 t 1/5 n th 

4 bn cocu - t 'tlraugh t;na rrairjuivag-vouchprs hv s ben noted 

	

• 'fr 	vry from tha py b.L11 	z. 	 • 	• 	.,-..-- 

• 	,;- 	Thcz uay pioaa be 	 (rn the c,nooed 
.* :ndjatei jnV3jd in th ? vll sultiq hili3 iLu ctr41y wLl1 be 

hu L 	Cuuahatj, 	 • 

fl/Cuh/,MJ dt 9, 6 9 
91  

L!1/Lth/Z1 cit 29.3 

O/Ca/73 tt 27 0 '3,95 

3/Ca3h/1 dt 17.03 

C5/Cih/19 1 f-  2 15. 11 r- 

Th2 u y p ay' bill boarijIg vcuhór 	O1/Csh/69 4 t 
•aucaunt 'cf Paymant uf SCAL) 5.8 returned. Uflp3GOd 

th raø tto 

:. • 	 ..,•.•,. 
• 	•, 	 • 	 - 	

• 	;r..: 
• • 	

( 	inah ) 	•• • 	
. 	 Qi)r  

I 44% 

. .4 - 	I 	 • 

• 	 . 	 •..•--- 	 S ...- . 

: 	 • 	

. 

9 



f 

I  

Al l 

A 	 •i11(4:'-• 	 7- 
;Ti: 	UI i hAl 

)k:LT 	 RE 
• 	 LW iJ11 the 14th 

DLlhDj 

J,04 	 OJ 

i 	U Ojj L :4 	 jJ 
• !Lt3 fl(Cd fcr at,'t.o -tinr rin' retrining the norvioeo of oompotcnt j0 CT(1 iC. 1J(VVi( 1  C iX ttio 1 orth J nntcun 11.on coq.LiuiI 	th. 	tuttj 

• JIU:rn 	nJ. cya, 	, At1. :nd aid. Trtpu.ca WIU thE.' Uflj0 
r1.tc 1C 	J 1' L\fl1flctuhai t'idcili altu I1. OrE1t hIAU ) CCfl Ct((;jflL the 
t.tt'r 

 
Of 1.11 1 ovcfl:LC2t for cO4e 11 11 r. 9 The GoveiI4.nt had ppothteti 

under he Ut LriR-tnah, CI UCoretiiry, Jpx't::ut cf teroonne1 
1 j.tratLvc e1oi'; to r.vic 	thE.. Ox tiii; AiiQW(UL'U and 1'ao Ut.... ( .mL1 tfl) Li.. to thrj Vnxt OUIE C tt tCLOrl() ti o .t Ctv.Uw' J c'n Lv 	(0V 
( 1 41.1bloyonn, immr1mr, thC thtrj re61_01L & to rjuggeaT, LJuLtat)Lu jr,ro 

rcoc. fl e1i(i ti.oit 0 	Ui e 	ii t Leo hcve 1)C..11 e 'ijc: 'uJ. Ly 
n.1U1 dCr& 	by Vic (V Cjflfl' it Wal tht PJ.0 uldent 18 now p £c.'.oct to 

•U 

9hrci1 be a fixcu twwro ol' pOatin oi 	cu ;. a tite 
;:o' o.F1'ic.Li iL t 	teiviot u.t 1U jc...jj ci 	Uu ' j'euJu ut ' 
t. I F3  lb 1' 0 f'Ii C er I) wIth L!O x e Uoji I U y axa o .V iur v i 	• pet i 0 U o f 

• • '1ov 	t Ln1i, ct 	ui xucia ol' 1 day per year 'iJ.i be cxolv- 
dth CotUitln the tenure period ol. 13 yci'u. Oi1rru, CT1 OO1)1C-
ton o i 1.flo fled tcnure ('i UCVi0 e tXfltioiThC. cbo'dt 	s y b o uoiici- 

'. derei ftx' pontii 	to a etation of Uitr choice a 	,'aa c.0 pacntblc, 
• 	3cvtii1'a0t.0ry p rforr.nce of WitiLS for the pre13eribc13 tcnuM th • 	'tht flth Fa3i 3hail be f,1VCfl due reooitton in tli 	.cuo O f  

(hI1C O1,LLC ('n in the mtler o 1-. • 	 • 

• 	;1;r0.o .. o £ 0fU'iAi L 	1 4t 0 1 tilt: 4.,VfltrQL ( 'Joy e.Lali.tltit eLioy( Cu 
',o the iitCtou/Ufljon 	L1L1.00)LLU UI Thu 1orth LuutO.ui J'i'iuh vil1i '• 

• 	 b( ior 	yCai'L3 ultich U(U1 bo 0Xt02'ld(d In  
ouoee in o<igenieu of iublio uL1viOe as well an when the euioycO 

nae:c'ncd in prop.ueu to nty lonCer, The adiid.uuible deputttion 
•' :a3,&1ec %i11 a1t30 oofltthue to be paid aurin the pC.riod of 	• 

0 cIcpuLuticn iiu cttnueu, • 	 ' 

• 	•0 	,, 	(ii) 	
0 

IT 

0 	
rrorDtton txi ca(1L( pot3to; 	• 	0 

• • 	0 	, , 	(t) dOptjcitIc'fl to 	c'tnL tenure po8tu; CULU 	 0 
ku 0 • 	, 	 oc'u'ce of tX;jDdxj.g ubroad. 	 . 	 •:. 0 

The 	net 1 icoutrernent o 	t leant three yearn oc'viee in a 	" 
Lii p(34 ui t'.IO':i* 1A) OCfltrl tCj' cleoutatlono rry also be relaxed , 0 

t'5 't'c ycu in ticL3C.'zViX1g caeeu of u)L'j.toriou2 aervice in the, lortt1 	".. 
t ,  'Lt. 	 • 

Co n t1d. . • 9 . • •. 



	
JL 	 -LL 	 ••J 

• 	 ;---,; 

A Upt oi1.0 	nti'y ut'.uti. i; OLWC in th U.JA. of aLl en1oycoo wi tu  ttt in 1\11I tOiiut c 	u .vicu Iii tile Iorth 1.a8tt2'n I cjzion to * t nfit 1., 

I 

rtLi. tOV,'r t ct iii;lv. cIrplOy%t)u Ato have all Ixcj 
trafl3i'r Liatiiiit1 	i o 	i'.nted Q6  apoi1 (.uty) Allowance 
tt the rt of .5 cci' ocut of buoio py 8'Lfbjt to v ocil1n of 
P 	44J'- 	r iinth cii jo.iUii Uzc QLAY utatlon in Inc 1orth }4anterrj 
Rlo.n0 such or t'oto ( lcyt.c who re execot fron pytaoiit of 
lneo 	wfll, t- cwov(r, not be eligible for titto i3oLujal Cuut,y) 11,1103To, 	cetii (Jitty) A11owrffe will be in athittioxi to any 

c'x t a! , ay ax d/ o r ilep u t. ti ii (ju ty) Al lo waxi e a 1 rc auy b ci n L •iru'wn • 	act to ttie conui.'tLot that the total of iruoh upcethi. (,D.ity) 
•Allowcaiao phinnptoinl P1Y/PUtattOfl (it1) AllolWanoo Wi].]. not 

crced E. 4()/_ p.i, 	ceini.. A].lo'waxx. 0 like 
Allowance will be drawn opa.cately, 

cjqçn 	lonoo 

- 	' 

Tho rato of the allowinue w.11 be 5 
to Lox imm of ?i, O/.. p.ic. ad.uuiblo to all euioytcu without 

•'ir pay licLt. 'T 	n'hv 	Uct:oo will be adn&ouibl. iito 
cicct froM 7-i91Y'  n w 	of Acjuar 

• 	 • 

he rate of Ali,.oware wilL be as foljowu 'ox' ihe whole of 
anLpu - 

	

pay 'ti,p to b, 260/.. 	 a. 40/i. p • OJv 

• ' 	y UbOve ?3. 2601.. 	 .15% of baaio p..8ubjcOt to 
ixjuuni of Rs. 1,U/-. p.cn. 

3, £iu4i 

• 	 r'tA3L, of tile alto jjc will be as Lollowo - 	 • • 

• • •. 	(a) 	 — 	o f,J 	
i 

• 	 ' 	3, 102... p.m. 

•.. 	(b) 

• • • • 	 Ny vpto ps. 260/... 	t3 9  40/.. p 0 m, 

• • 	 pay e.'covc L. 260/.. 	15 of baaio pa oubjeot to a 	• H 
• • 	 LXj1jflj of . 150/ P•e 

hOr( Will be no change in the oxtatiflg rate of spcuial 	• 
' QXot1oj 

	

	•L 	iio'.. c.dC.eL'it)) t iii .\runihUl P 	ltiil, 1;agnlanu and 
tCiSttfl4 itc ci' JAO -Lurbanoe AllOwWioe uc1*iouiblc. 

itL3pciiCc1 arcau of 

• 	• 	 limier S.orotary to thu Govt o:. 1n1ja 

• 	I(\A9JIL 	 • 	 , 	 • 

Rtyudu) 

	

A. 	JR 
A(I! ( 
F.'r (iii IOfl 111iigincer 



- 	. 	 _____ 

i.J\ 	
1tk4I L (P4.lII 	 •i 

* 	
'.r0 •  2Oo14/1b/&/k.iV/1.1iC3) 

7 	 Gt or IndiQp PJ.ntot.ry of, i'1flore 
Depitnnt of Exponuituru 

19w 1.o1111 ,th u 1 J)w 1tJC13 
O!IO:AJtJJ L  

01
' 1 

.4# 

he vndeut(!,.nc1 io Uiroutcd to rufor to.thio Mtni8ty' (.t. Ito. 
O):14/3/t3b,IV øatcd 14Th 	 1983 and 30th March, 1904 on The 
ubjt flflttoflLU EIbOVC otid to JC'f tkit The qUefltto) of maldnp, oultablo 
!)rovoJcntt3 in tho uUoncuo 	u fwiliticu Th Centrel OOvt. on1oy.. 

0• 

in 1Qrth lAstorn £'cgiofl uopri8Lfl The StatCB oX tuuii, 
Manj,, flafc1.aR, :ripurZ, rUnhon I'rc&dcEth ani Htzorau 

o betn thgagth The attentioL ci' The Govt. A)Oodinc1y the ."xeaidcnt 
,3\l. t to dU1.dC 	£o11cic;. 

•..4TC e-5jt1ni: 	'oVj3tOTW Q(J eofltLJJlCd tfl 't•&L) J'1intotr,'o 0.?. 
IQjctj 14,12,133 'wi3J. oontinuo. 

I 

11) 0 	'u.n 	ovi.ion a uoLt.iirF3) in Thto 1'tniutrj' o 
aif,d 14. 1,:eO3 i1L olviflue. Cadre atorLtic arc iiviOd to çiV( 	 4 

e vothtac for oa.tieiatory prforiafle of wticu £o' The pr€Bori.. 
'LC(XJ in Th(' orth_a9t iii t1C iflittr of px'o LaUOn in the cadre 

cioiut.tioxi tc Contrnl ti'nure poet and ooirC(i13 of te.th..ng abroad. 

(ii°)0.L (rLAL1o1 	2.. 
tviiTo.ji Jpioycou who have t11 indtr frtutor 

1..t4ii'tY c.iilL bs 	rcnt'U 011eoi1 J. (Ixtty) A11owoXe t the ito of 
12,ç. f botc pny Embjeot to ociling ' ?. 1000/-' per month oft pouting 

to "any eit 	th tic florth..i.;torn ltcgtofl. Lpeoia1 (Duty) A11owaOU io 

vill be in eduitton to any tipcotai. pj .M/or deputation (Iuty) a).1oar-
oe a].rci(1 bei1t( O3.'iWfl ulibjJt to thu codttion that the totd. of euolt 
1lo'wanoo iL11 not eecc1 I. 1W0/.- p.iu.coia1 a11owtswtU lLw LpOuia1. 

inatory (rtcnote 	aiity t1Lowanoo, QonitruotiOfl A1iojcuioe arid 
pro3tat Allo'wartJe wflJ. bu drawn oepixte1.y. 	 ' 

Ibe Ctntia]. Govt. Cililiun cnkltOycC8  Who are nubt1't3oV iLiedu1ed 	1• 
Titbee ar1 u'u oThc!ifl0 e1irib1 icr the grant opociul O.xity) JU.low.. 
aiounccr Thie paru nU Lre C 	iAik 	Om p&ySnent o 1.htoLeTttX WRier 
tbo 	 Jot iL1 ilOO uraw 	coiu1 (iMty)  

Ch -  ruoo end ftu'a 01 tUC 4th pey Uo ntuuion have bei aoocp-
ted. by Tho 3ovt. and LpC3ia1 C0L'ci'lLSatory AUonce at thi,i r'viecd 

rwe bcon rnadc CIiICOtLVC 1,'O Lit 1-1046 (14.lOmI.86). 



/ 

i0 t  
/ 

T 	'ove 01ei' 	i11 31so apply 
tc G(:flr1 Gort e1oy 	J)Od lfl An 	(X

p1 	 nd • 	u::Jez wiLl 	py to 	 Wh 	
£ 	

4 

Thcc 'orders;i1l tce ofit £ro'u Th at cf te. 
aa tht. 'oi 	l)C;rvthg The Inj 

	

Orrc t3SU 	rtr 	
jtti he & 	L&j to .' (I1VftL 0£ Ifldja. 

Ein 	v(cicr c; t1i 	 is attache,j, 

_x xxx 
• 	

Jotht 2tary to The GCTI of India 

(D. V.3. Rdu) 
AUII/R 

H 	 AGE(T) 
For Garrison Engineer 

'I 



. 187 OP 1995 
PESWAR SIH AND OTHERS L O.A. J IS 

.........
. SHRI  

In the matter of :- 

- Vs- 

i9- 

...• Applicant 

CETPJL AD -,11f,4IST:'-ATIVF TRIBUML 

V 	 GUWAHATI BENCH .. .p'. 
GUWAHATI 

Union of India & Others 

1... Respondents 

Written statement for and on behalf of Respondents 
Nos 1. 2, 3, & 4 

I, Major M.K. Arora, Garrison Engineer, 859 Engineer 

Works Section, c/o 99 A.P.O., do hereby solemnly 
affirm and Sy as follows ;- 

1.) 	That I am the Garrison EngIneer, 859 Engineer Works 
Section c/U 99 APO and Respondents No 3 in the case, and 
acquinted with the facts and circumstances of the case. I have 
understood the contents thereof. Save and except whatever is 

specifically admitted in the written statement the other 

contentions and statement made in the application may be 

deemed to have been denied. I am compentent and authorised to 

file this written statement on behalf of all the respondents. 

	

2) 	That the rsspondent beg to state that the special 

Compensatory Allowance (Remote Locality) was ordered vide Govt 
of India, Min of Def lettar No B/37269/AG/PS.3(a)/165,/D(pay/ 
Services) dated 31st Jan 95. TheArder came into effect 

wef 01st Apr 1993. As per Govt of India, Min of Def letter, 
It has been ordered that field service concession viz-a-viz, 

the special compensatory allowance (RL) will be admissIble 

to the Defence civilian employees On representation from 

all Defence employees of thi4iorks Section during the month 

of July 1995 the. payment of arrears of SA (RL) for the 
period from 01st April 1993 to 31st Jan 95 was made after 

obtaining the UNDERTAKIW.3 from the employees that "Any over 

Payment of arrears of SCA (RL) that may be found at a later date 

is refundable to this office". 

	

3) 	That the respondents beg to state that the amendment to the 

above order was issued vide Govt of India, Min of Def letter 

Contd.. . .P/2 



( 2 )' 

No. 8/37269/AG/PS-3(a)/730/D(Pay/sev1ces) dated 17th April 1995 

r&garding Field Service Concessions to Defence Civilian Employees 

serving in the newly defiaedarCa inder which it has been 

clarified that Special Compensatory Allowance (RL) and other 

Field Service Concessions are not admIssible concurrently, but 

these orders on the subject were received late in this office. 

4) That the respondent beg to state that the on payment of 

arrears of, SCA (RL) for the above period CDA Guwahati issued 	* 

instruction to this office and ASstt. Accounts Officer vide 

his letter No. PAY/Ol/IX, dated  31st July 1995 that payment of 

arrears of SCA made to the Defence Civilian Employees is .  

irregular and he recovered In lump surn as the employees are 

• availing field service concessions. Both the concessions i.e. 

J 
	SCA (RL) and Field Service Concessions could not be granted at 

a time. The matter is under examination in consultation with 

Min of Def in connection of Govt of India, Min of Def letter 
dated 31st January, 1995 as modified vide letter dated 17th April 95. 

That the respondents beg to state that the on receipt of 

Min of Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/Service) 

dated 12th Sept 95 under which para 2 of Govt of India, Ministry 

of Def letter dated 31st Jan 95 has been deleted and 8UbStItUt?d 

as under *- 

UThese orders will come into force wef the date of Issued 

of this letter namely wef 31st January 1995. In other 

words, no recovery will be made on account of concessions 

like free rations/free single accommodation etc. already 

availed by Defence Civilians as part of Field Service 

concessions from 01st April 93 to 30 Jan 95 Similarly no 

payment on account of SDA/SCA/SCA(RL) will also be made 

from 01st April 1993 to 30th January 1995". 

That the respondents beg to state that in view of the 

above, it is clarified vide Govt of India, Min of Def letter 

No B/37269/AG/PS-3(a)/1862/D(Pay/Services) dt 12th Sept 95, 

that both of the concessions are not admissible at the same time. 

That the respondents beg to state that this unit is located 

in the remote and hard area at the distance of 140 Kms away from 

Tezpur at the height of 4749 ft from sea level where eveo 

communication to and from is very must infrequeant due to the 

rough terrain of the area. Based on this fact, the Govt of 

India, Min of ,DCf has declared this area as Field Service Concession 

area wherein the bacilities for field concessionsare being enjdv. 
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y.Defahce Civilians Ernplyees as per Govt of India, Min of Def 
let.r No. 4/2584/AG/pS-.3(a)/191/S(pay/services) dated 25th Jan 

1.4 as md.tfied vide Govt of India, Mm if bf letter No. A/257/ 
AG/P3(b)/14-S/2/'D(Pay/Services) dated 02nd MarCh'180 

in view of the clarificatIon received on Govt of India, !'Un 

of Def letter dated 31stjanuary55 and 17th April'95 vide Govt 

of India. Min of Def letter No. 8/3723/AG/PS3(a)/1812/D(pay/Se 

rvices) dated 12 Sep'95. the recovery of arrears of SCA(RL) for the 
period from 61st AprIl'1993 to 31st Jan 8 95 is required to be made * 
as scA(Rr.). and other allowances are not c.nrrent1y admissible 

ajorwjth Field Service Concessions. 

at 	That the Respondents beg to state that on perusal of our old 

records, it is revealed that the Civilian employees of this •ffice 

we're granted SCA wef lst Oct'1986 vide Govt of India, Min of Def 

letter No. 214/S/$/EIV dated 23 Sep'198, The SCA(RL) was 

-claimed in respect of this off ice for Defence Civilian Empl.yees 

through the regular pay bill for the month of 12/06 but the same 

was diEalIOWed.byAAO Shilleng stating that since field service 

concessIons are being enjoyed by the employees of this •f ice and 

therefore no ScA(RL) is admissible, in this c.nnectien para-4 of 

letter dated 23 Sep'1986 is relevant. It states that where the 

hill cernpensatory allowance or any other compensatory allowance IS 

more berefIcial the same may be allowed in lieu of special c.mpen-

satory allowance. In other words only one c.ncessien Is admissible 

at one tIme. The payment against the Intention of Govt order cann•t 

be authorised. 

In view of the present orders received on the subject, It is 

very clear that the ScA(RI) and availing of field service c.ncessi.n 

- at the same time are not admissible. Hence recovery of arrears of 

ScA(RL) for the perid from 1st AprIl'1993 to 31st jan'1995 is 

AD 
requIred to be made as per Govt of India, Min of Def letter dated 

12 Sepu195. 

The irregular payment amounting to Rs, 22. 09 lakhs made in 

account of arrears of ScA(RL) f.r the period from lt ?pr'13 to 

31st.Jan95 is required to be deposited with Govt as the Defence 

Civilian Emplyees of this eff ice are enjoyed field concession. 

Since the employees of this works section have been paid the 

SCA(RL) for the period from 1 Apr'93 to 31 Jan'95 which is irreu1ar 

in terms of the existing Govt orders and the latest clarification 

received from Govt of Indi3. min of Def letter dated 12 Sep'95 on 

the subject, no SCA(RL) will be admIssible concurrently with field 

service concession. Hence amount alry paid termed as Irregular 

s requirc to be recovered from the eplyeere 

/4  C.ntd'.. 0 .p.. 
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That with reference to paragraph I of the application the 
respondents beg to state that on representation from all the 

Defence Civilian Employees of thIs office during the month of Jul' 
1995. the payment of arrears of ScA(!t) for the period from 
1st Apr'13 to 31st Jan'5 were made after obtaining the undere 
taking from the employees that "any over payment of arrears of SCA 
that may be found later date, Is refundable to this off ice. 

on pqyment. of irrears of scA(Rr) for the above period. CDA 
Guwahati Issued Instructions to this office and Asstt. Account 
Officer vide his letter No. PAy/Gi/IX dated 31st Jul'15 that 

payment of arrears of SCA from 01 April'13 to 31st Jan'5 made 
to the Defence Civilian Employees is irregular and be rec.vered In 
lump sum as the employees are enjoying fieid service concession. 
Both the concession i.e e  grant of SCA(RL) and availing of field 

service cancesslons culd not be granted at the same time. The 
matter is under examinatj.n is cnsultation with Ministry of Def 
in cruiection of Ministry of Defeece letter No. B/372/AG/15/ 
PS'-3(a)/D(Pay/Services) dated 31st Ja* 1 5 (Annexure-I) as modified 
vide Mirl of Def letter No. B/3726/AG/PS-3(a)/73S/D(Pay/Servicea) 

dated 17 Apr'15 (Anrexure-II)a 

1$) 	The both reference to paragraph 2 and 3 of the application 
on the respondents have no conTnents,' 

11) 	That with reference to paragraph 4(1) of the application the 
rsp'ndents beg to state that this being the remote area located at 
a distance of 140 lCjus away from Tezur, at the height of 4749 ft 
ab.ve sea level, the essential commedities are being •btalned from 

Tezpur by local marchants and thereby the c•st convnedities are very 
high. Based on this fact, the Govt of India, Min of Def has 
declared this area as Field Service concessienal area wherein the 
facilities for field concession are being enjoyed by Defence Civil-
ian £rnployees as per Govt of India, Min of Def letter No. 4/125e4/ 
AG/Ps-3(a)/a(pay/Servlces) dated 25th yan'1964 (Annexure-ITI) 

modified vide Govt of India, Min of Def letter No. A/2571/AG/PS. 
3(b)/146-s/2/D(pay/services) dated 02nd March'18 (Annexure-w) 

csntd • ...• 
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(5) 

HotflJever as per the present Govt, order this areahas been 

declared as modified field conceasional area vide 1in of Del' 

letter No. 3 7 269/AG/PS-3(a)/90/.D(pay/gervjco) dated 13th Ja n 1094 

(Arinexure ti) and the payment of arrears of SCP (RL) was made 

'accordingly on receipt of Govt. of, India, f1in of Def letcer 

No 8/ 3 ?269/AG/P3-3(a)/165/Q(pay/Servjca) dated 31st •Jan 1 95 

(Anfleure—I) which was later amanded vide Govt of India, i'lln bP. 

Def letr No 8/37 269/AG/PS/3(a)/730/D(pay/Servjce) dated 

17th April 95 (AnnaxuroII) that Defence Civilian employees in 

the newly definud field aroa, opecial Compnsat'ory (Remot(3 

Locality) Allowance and other allowance are not concurrently: 

admissible alongwith Field Service Concessions". 

In view of the above, 	both.the cOncessions could not 	bel 

granted at 	yhe 	seine time as clarified vide Govt 	of 	India, 	Nm 	'of 

Oaf' l9tter dated 17 April 95 quoted above, as such the pamert 

niade 	on account of arrears of 	SC.4 (RL) 	from 1st April 93 to 

3ist 	Jan 95 is irregular. 	The 	i,ii;ention or the Govt 0 	of 	India 

order is vry clear i.e. 	only one concescion 'eiher Special 

Compensatory Allowa nce in terms of Govt of India, Ilin of' Def' 

letter dated 17th April 95 or any other compensatory allowane/ 

cOflcession available in terms of any other Govt. order whichever 

is mor beneficial is admissible. 

It is further clarified that the concOSsion of gpecio.i 

Compansatory allowance and field service concessions ari 

under different orders, the sam are not admissible sirnulteneôusLy. 

12) That with reference too paragraph 4(2) of theapplication: 

the'espondent beg to state that so far the payment  of Specia. 

ompensatory(RL) Allowance to CREF Personnel is concerned, this 

office ihas no comments to off'13r éince the Govt. orders? rugardin 

non admisibility of both concessions concurrently arc v(3ry clar 0  

1:3) That with reference to paragraph 4(3) of the app1ictiri 

the respondents have no comments. 	 ' 

j4) That with reference to the paragraph 4(4) of the 8pplication 

the espondents beg to state as per Govt. of India, Ilin of Doff 

Contdo....P/ 
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yl.etter N o. 4(7)/77/o(ci.v-1) dated 14th July 80 under which special 

cmpensatory allowance (RLths brirantad initially the 

allowance in question is not admissible to civilians who are in rac-

eipt or field service c°ncessions. It has been clarified by the 

(vilnistry or Finance (Deptt. of' Expdr) that the basic conditions 

for admisibility or the allOwance, remain the same, In connection, 

para-4 of Oil No, dated 23 Sept 86 (Innexure— VII) is relevant. It 

states that where the hill compensatory allowance or any other 

compensatory 'allOwance is more beneficial the same may beallowd 

in lieu or special Compensatory Allowance, in other words only One 

le 

	

	 concession is 'admissible at one time. The payment against the intn: 

tion or Govt 0  orders cannot be authorised 0  

15) That with rf'erence to the paragraph 4(5) •C tho applcjt IOn 

tha respond9nts bog to state that as per Govt 0  of India, Min of 

Df lett 	No 9/37269/G/PS-3(a)/165/D(Pay/3orvices) dat9d 31st 

Jah '95 (Annesuro—I) as modified vide letber No, 37269/AC/PS-3(a)/ 

D(Pay/Services) dtd 17th April 95 (Annexure—II the Defence 

Civilian employees serving in the newly defined modified fiid. 

area, the special compensatory (Remote Locality) allowance and 

other ailces are not concurrently admissible a1:nguith field service 

concession. The employees or this oPfice are in receipt or 

Field Service Concession till date, 

Tht with rePerance to the paragraph 4(6) of the application 

the tespondents beg to state that it has been Liid that Lhe 

meinora flda dated 14th Dec 83 (Annexure—JIII) and Ist Dec 88 are 

meant f'or attracting and retaining the service or competent 

officaro posted in the North Easrn Region Prow other part s of 

the Country and are not apjlicable to the personnel belonging to 

the region where they are appointed and posted0 Since the 

appicaflts have been apponted and costed in the North Eastern .  

Region, the claim does net survive and DA No, 1/95 was rejectd. 

That with reference to the paragraph 4(7) or the application 

th respondents beg to 5tbe that the o resent order on the subject 

• has been issued vide Govt of' Ini; ilin of' Def letter No 0  

8/ 37 69/A/ps3()/ 1  35 2/D(Pay/SerVice) dated 12th Seflt'95 



	

(flnexure—yiTI) under which ;are 2 of' Govt of IfldIC r  11ri OfQe 	,J11 

letbezr tio, /3 7 2 6 J/.C/P5 (a)/15/Q(Pay/ervjce) datd 31St Jn '95 

(Anri&xure—) has hon delou ad s' Obstituted as under  

The 	or(JerI will come ino force Un. P th date of iue 

this letter namely uef 31st Jan 95 	In other word3, no recove.'y....  

will b macic on account. of COflCCSSIOfl like Pree ration/free si6j glqi , 8cbkV  

ommotjjn tc, 	.ilrady availed by Defence Civilian as part or i • Field 

seivice Concassions from 1 st AJril 93 to 30th Jan 1 95, Similarly no 

payment 00 ccOuflt of SU/3C/5Ci(RL) will alQ he made Prom01s 	priJ 

93 to 30th Jan 95 • 	 . 

• The above clarification is self explanatory and there is n 

further cornm,nts to urrer. 

18) That with reference to naragraph 4(8) of the application the 

respondents beg to stat that C0'3 letter for recovery of arrãrs 

of sc.: (RL) paid to th Defence Civilians employ9e3 for the periOd 

from 1st .4pril 93 to 31st Jan 1 95 is in order as per Govt of India 	. 

letter quoted in pare-7 above. Since the Defence Civiliari emp9yeai 

of this orgriisotion ar:3 in racei.t or Field 5ervlce Concession 	the.. 

request for grcint or 9CR (RL) in addition to field 3ervice concession 

is not admis1ble as pjer axisting orders, 	 1 : 

-. 19 	That with reference to paragraph 5 of the applicotion the 

respondents have no comments, 

20) That with reference to para9raph 8 of the aoplicetion the 

responients have no comments,, 	 . 	 •., 

21.) That. uith re f'i'enc to paragraph 9 of the application the 

respondents b:g to stata that the clsrif'icaton received from Golt. 

of India, Ninistry of Defence letthr No. 9/37269/AG/PS-3()/18G2/. j 

0(Poy/S.vice) d ted 12th Sept '95 (innexure—VIII) has categorically 

statd bhat both th concssion are not admissible concurertly and.th,e - 
'1 	 •• 	

. 
stay order ps:ed by the Hon'ble Tribunal may be vacated. 

 

22) That.tiith reference to paragraph, 10,11 and 12 of the appiictid: 

the resoondoflts hvo no comments. 

Contd.....P/8 



9. 

•1- 	 - 

- 

WA  

23) 	That with the rlsqpiondents cr'aves leave of the Hon'bls 

TribunaI..te file aitinal written statement of occasion 	1, 

rises. 

	

• 	

: 

	

- 

 

VERIFICATION 

x1 Major M K Ar.ra 9  Garrison Enineer. 855 tnqiaieer 

Works Sectizn, e/o 99 APO do hereby declare that the otatementa 

ma&e- in this written statement are true to my kn.wledge de±1ve 

If rem the tecrs of the cases 

'I siqa this verification on this the 	of FebruarY'1,996,  

at 	 - 

DEPONONT 

- 	H 
MAJOR 
Garrieofl Engineer • 

• 	 - • 	859 ENGR WKS SEC : 

	

. 	 •:. : 

- 	 •- 	• 	 - 	--. 	

•!•• 
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Cj oP 3 or It • Of 3 ltr io. 
(P*iy/rvicos) dad 31 J3n 195 

F1EL 	1F?I1r'F 	 ' 	----- -  - 

Sir, 

1. 	1 ar dir3ctod to rfor to 
37269/iiG/p5 3(a)/D Pay/Sorvjc! 

nctian or tho prsidnt to th: 
COflCOS$jOfl to Dofenco cvjljan 

& IIodifjGd Field Ar.3,33 as  t3nton3d Lttor :- 

Pura 13  of 
dt 13.1.94 

P 011owing 
in thi 
do?inod in 

'I 

Govt lot tr No 4  
and to COnvy the 
fIeld c3rvice 

Ly. dofincjj Field 
tho abov3 

1) Dof'erica civilian 
0OPlOyO 	serving in the rrntjly defined fioltJ areas will Continua to be Oxtondaci tho 

COflC35jQ enumfl'et3d in 	 'C to Govt letter No. '/02596/RG/ PS 3(&l)/975/D(Pay/,orvj 	) dt 25 Jn 1 64, Dofsnc, Clvj1j3 Oc)p1oy003 e.rving in Ncjwlv Daf'jrd Field "res will Cofltinu0 to bo Oxtgfld3d the COflc31on0 Onurrt.d in Ilpondi* 1 6' to Govt lott,r No g  AP 25 762/G/p 3(e)/ 1465/2/0(Pay/3orvjce) dt 
2nd irch 1968, - 

ii) Inddjtj 	to 	ths Dzfa'nce corving In th9 n 3 ulyii dsf'ind Field Argas and lodified 
field areas will be ontitlod to Payfn3nt Of 

SpQCL1 Compensatory (amoto Locality) Allowanco and oth 
allowances ris admissible to 

Df'enco Civilians as per the 
existing instru,tjf3 issued by this fltnistry 

from ti to tims, 

Those orders will corns 
into force u.e,f', let /prjl 1993. 

This isU5 with 
tho concurranco of Finance Division of this ilin vido thair DO No, 5(a)/85G 

(14..90 dt 09001*19550 

Yours p aithfully 

(KITluanga) 
Under. Socretary to the Covt of Indi1 

4 



4 )1Jx 	 y)j/ 

COPY 

It 	 No. B/37269/AG/ps-3(a)/1862/t)(pay/services) 
Government 'of India 
Ministry of Defence 
New Delhi. the 12th September 95. 

CORRIGENDUM 

The following amendmsnt s made to this Ministry's 
letter No. .B/37269/AG/PS-3(a)/165/D(Pay/Services) dated 
31.1,95, regarding # Field Service Concessions to Defence 
Civilians serving in the newly defind Field Areas : 

Pa ra 2 may 	deleted and su.bs titutedas under : - 

These orders will come into force w 0 e 0 f 0  the date 
of issue of.this letter namely w.e,f. 31195. In 
other words, no recovery will be made on account of 
concessions like free rations/free single accommodation 
etc, already availed of by Defence Civilians as part 
of Field Service Concessions from 1493 to 311 095. 
Similarly, no payment on account of SDA/SCA/SCA(PL) 
will also be made from 1493 to 30195 

- 	 24 	This corrigendum issued with the concurrence of the 
Finance Division/AG of this Ministry vide their I.D. 

No 1033-PA dated 119.95 

Sd/.xxxxx 
( L T Thuanga 

Under Secretary to the Govt. of India 

To 
The Chief of the Army Staff 
New Delhi 

r. 

/ 
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Anexure 'tk. 

Copy of :vt of £n.iia,r/) l($ttut .o. L,/3726/t/R3a)/7.3C' 
)(Pay/ ervice) dtJ 17 Aprt 1' 3. 

IrLII 	' 	 .1tij 

1. 	Iho i'ollovang ainenamentx is raudo to thts Ministry's letter 
o. b/372(!AG/i 3  a)/DPy/ ervices) dated 31 San' 3 ,rogardin 

Field :orvtco Ccrncesstons.tO Lefencó tviiian 	exvI.j t the 

newly deftvad Field hreas - 

f he Defence Civiltan enp1oyOOS.60rV104 in the wly 
detned mocitfivd }ild areas i will continue to be entitled 
to the special (.openSator?eI)Ote Localtty)AllOwaflCeE and 
otr illovance as adtsstble to defence UiVilans,aS 
Mkthextzl hitrtefore,Undar - extstthg instructions 
isueci by this Mtntsty from time to tiae. Hoever,n 
.espoct of,  befencoi'4lians 	pl yj-s in the rovly 
defined Field i\roas,pcctal compansatory(emute Locality) 
Allowat%ce and other aUoaACO5 are ilot concurrently adrijtsstbie 
a]oncvvtth Field service ConCe5ionG.' 

20 	This 2orrionUn isuos vtth the ccncuX1Ce of the 
linance Division/Ai of this Itnlstry vide their I.D. o. 

38/PA dated V5 Aprtl'5. 

( L I I lunu) 
liade ;ecrotary to the Jovt of india 

. Tie : 3012731) 
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(4) 	1bwid1in3ur or fan.1y pension orrai1t 20/y mderChver 
VI1I CT o /' 	Inctiiioi 157/57 A 	8 	s tI oaee 

ay be for neutioi mder the iorkn eocnikiofl, &C 
whre appitoable. 	 H 	,., 

. 	..(). f,'ce oes 	perluvduu permveQ 	
A 
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copy 
of Secret letter No A/25761/AG/PS3(b)/146...S/2/D(pay/sei 	) dated 23.68 from 222 Govt of India Min of Def, New Delhi,. 

J '"Sub : Fie1d-Sevjce Concessions to A 
a 	 Civifians in Ope raElo-n-a-l—Areas  

Personnel_And Defence 

I am directed to fefer to this Min letter No A/02584/AG/p53(a)/ 97-1S/D(Pay/Servjces) dt the 25th January, 1964 as extended and Army 
Instruction 7/s/48 as amended from time to time and 

to say that the r sident is pleased to sanction the following modification with 
efect from the dates shown :- 

The rates of special cornpensatmry allowances will be revised as under with effect from the 1st Mar, 1968 :- 
Rank 

Rate. 

Hoy Corjssjoned officers 	 30.00 JCOs 	
2500 Hay 	
18,00 Nk  

OR 	 15.00 
.  NCS (E) 	 13,00

10000 

Field Sejyjce Concessions will cease to be admissibLe to 

	

- S 	

officers & personnel (including civilians paid alk from Defence 
Services Estimates) serving in Municipal & Cantonment areas of :- 

H 	(1) SRINAGAR, JAU, UDHA!UR and Darjeeling with effect from the 1st March 1968 

(ii) Siligurj & Bagdogra with, effect ftom 1st March 1968. 

Consequent upon the withdrawal of field service concessions, 
the following concessions would become admissjble at the stations 
mentioned in (b) above with effect from the dates shown therein 
to Army officers and personnel to whom the orders referred to 
in para 1 above originally applied 0  

Concessions listed in Appx 'A to this letter to service 
officers and personnel and those in Appendix 

'B' to civilians paid from Defence Services Estimates. 

Special ad-hoc allowance of Rs 0  70/-pm to married' 
service officers '6?ced to live singly due to non-availability 
of married accommodation for 2 years, the position to be 
reviewed before the expiry of that period. 

The concessions listed in ADX 'A' and the special ad-hoc allowance referred to at - (jj above will be 

	

* 	 77117?awn when married accommodation is available to the 
extent of 50% 

2, Field Service Concessions for all the other areas would 
be reviewed every two years. 

3 	This letter- issues with concurrence of the Min of Fin 
(Defence) vide their U.o 0  io 279-S/PA of 1968. 



/copy/ 

• 	
/ 	Appendix 'B' to Ministry of 

Defence letter No A/25761/AG/ 
PS 3(b)/146_S/2/D(pay/Se1Ce5) 

Dated the 2nd March 1968 

Concessions Admissible to Civilians Paid From Defence 
Services Estimates Including civilians Employed in lieu of 
Conthatants And NCs(E) (BYrH POSTED) AND LOCALLY RECRUITED), 

Free remittance of family allotments. 
2 postage free forces letters per individual per week 
Remittance within INDIAN limits of money orders and 

Indian postal orders free of commission upto the maximum 
valu€ of Rs. 30/- per month per individual, 

Retention of family accommodation allotted by Govt 
at the old duty station on payment of normal rent 0  If the 
accommodation retained is required to be allotted to 
another entitled personnel for exigencies of service b  the 
families may be shifted to alternative accommodation 
whether appropriate or inferiors to the status of the 
individual concerned, 

Note :- 1. Dearness allowanges will continue to be 
admissible in full. 

Note:- 2. The concession in (d) above is applicable only in 
respect of accornodation held by the Ministry of 
Defence 0  Separate orders will follow in respect of 
accommodation belong to the Ministry of works 
housing and supply, 
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' NO. 20014/4/86-.E.IV 
C7  'Govt of India, 

) Ministry of Finance 
:' Deptt of Expenditure 

6 
New Delhi the 23rd Sept86 

OFF ICER r'MORANDUM 

Subjet : Grant of Special Comp (Remote Locality) Allowance of 
Central Govt employees posted in Arunaichal Oradesh. 

The undersigned is directed to say that consequent upon 
decisions taken by the Governement of the recommendations of the 
Fourth Pay commission in regard to grant of Special Comp( Remote 
locality) Allowance to Central Govt Employees posted in Arunaichal 
pradesh vide Resolution No. 14(I)/IC/86-.dated the 13 jp 86, &anction of the president is hereby conveyed, in superssion of of 
all the existing orders on the Subject to the grant of Special Camp. 
(Remote Locality) allowance to Central Gout Employees posted 
in Arunaichal Pradesh at the following revised rates :  -  -- - - - -  - -- - - - - - _ - - - - - a ------- 

S
910 ri 	Area 	Rates of Special x Comp Allowance per month (Rs) 

No 	 iiIã Pay Basic pay Basic 	Basic Basic pay below 	of Rs.950/_ pay 
Rs, 950/- above but Rs, 1500/ of Rs

0  3000/- 

	

but 	

pay of Rs. 
' 

	

below 1500/-above 	2000/- and above 
below RSQand 

bo 2000/-. 	
but 
below 

-I - --------- - Rs  -- ---------------------- _222L:_ ----------- 
F Diffx.-jcu1t 	150/ 	250/-. 	350/-. 	500/-. 	660/- area of 

Arunaichal 
Pradesh 

2 Through out 	125/- 	200/ 	275/- 	400/-. 	525/-. 
Arunaichal 
Pradesh except 

- d 1ff Ic ul t area s 0 	 - 

2. These areas take effect from 1.1086 for the period from 1.1.86 t6 20.986, the above allowances will be drawn at the existing rates 
çt tije matopnal pay in the pre-revise scale 0  

3 10  Pay means pay in the revised wzscales of pay introduced under the 
cs (RP) Rules 1986.R In the case of those who retaied the exist 
shale of pay. It will include besides pay in the pre-revised scale Of 
pay appropriate dearness allowance, additional dearness allowance 
dearness pay ad-hoc IDA and interim relief thereon at the rate in force 
oçi 31.12.85. Where the application of revised rates in a loss to an 
employee, who has been continuously drawing the allowance from a date 
prior to 1.10.86 The amount drwan by him imediately prior to that date 
will be protected by treating the difference between the allowance 
so drawn and that admissible at the revision rates as 
to him. The prdtecti3n wil 	i1x continues :till the ernp1 m-. 
ems posted in the said region and becomes eligible to higher amount eIther on promotion or otherwise. 

Contd 0 . . 2/- 



	

I 	 (Copfl  

- 	2 	- 

Note :.Pay means pay as pay as defined under FR0 cc 9(21)(a)(j). 

40 The Central Govt employees in respect of Special Compensatory 
allowance & under there order will not be entitled to composite Hill compensatory allowance in addition, However where the Hill Compe 
nstory Allowance of any other compensatory allowance admissible is 
more beneficial the same may be allowed in lieu of the Speical 
Compensatory allowance 0  

	

5 	The Special Compensatoru allowance will be 	'regulated during leave joining a time and suspension in the same manner as City 
Compensatory allowance under this Ministry's Office Memorandum No 
2((87)-E-IT (13)/64 dated the 27 th November 1965 as amended from time to time, 

6. These arears will apply to civilians employees of the Central 
Govt belonging to Gvoup B, C and D only, These orders will also 
apply to the B,C and ]D civilians employees paid frorn'the Defence 
Service Estimates. In regard to Armed Forces personnel and Railway 
Employees the sparate orders will be issued by the Ministry of 
Defence and Deptt of Rail'ays respectively, 

74 in their application to.the staff of India Audit and Account 
Deptt, these orders issue in consultation with Controller & 
Auditor General of India, 

8.1  Hindi version of the order is attached. 

-x-x 
( RVerrna 

Joint Secy to the Govt of India 

SL 	12 
Sd/-x-.-x.' 

( PT Peetharni-ier 
Lt 
For Garrison Engineer 
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(ID. V. S. Rayudu) 
AEBJR 
AGE () 
For Grdsoa Engiae 


